.,"'Hon ble Mr. ,Kuldip Smgh, V‘ce Chalrman, e
A ‘_Hon ble Mr Taresam LaI'-Administratlve Member'

Klshna Ram S/o Shn Lachman Ram aged about 54 years Gangman under
Permanent Way Inspector, Lalgarh ‘North Westem Ratlway, Bikaner

Bikaner.

, SRSy LT : onuo. 228/2007
*s":» Goverdhan S/o Shrt Jeva Jl, aged about 54 years, Gangman under
Permanent Way Inspector, Sudsar, North Western Rallway, Bikaner
;‘ﬁDlwsnon, Blkaner R/oVPO Benlsar, Dlstrlct Btkaner. S A
- R A PR -.",‘.:,_' OA No. 229/2007
Ra'neshwar S/o Shrf Prema Ramjt aged about 52 years, .Gangman under
Permanent Way Inspector, Sudsar, North Western Rallway, Bikaner

OA No. 23012007

: /J under Inspector;of Work‘s'__,:at Lalgarh Blkaner, North Western Radway,
.~ ”Bﬂkaner Dwusnon fBlkane R/ Vlllage and Post Offlce Jamsar Opp Railway

OA No. 231/2007
.‘,_Slngh aged about 49 years,‘worklng as

-Raxlway, Btkaner Dms:on, B:kaner R/o Usto Ki- Ban Near Basant Studio,
Bikaner.

o e OA No 233/2007
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Respondents.




- 2.» By wrtue of these Appllcatlons, the apphcants‘ prayed that the
respondents be dlrected to grant Temporary Status and further to arrange

the difference of wages along with lnterest and grant yearly incremerit(s)

d admissible leave

It is apparent that in all these OAs appllcants' were engaged on

rent dates from 1977 to 1985 under the respondents as Casual

Casual Labour puts contlnuous service of 120 days, he becomes eligible

e l

o for grant of temporary status. In support of hls case, he has shown Para

2001 of the Manual whlch speaks that Casual Labours on: Rallway, should

whlch pertalns to PS'No 6101 (Annex A/3), it is the responsnblllty of the

. Administration to brmg the Casual Labour(s) who have' contlnuously been

. employed for a perlod of four months to authorlsed scale of pay and the

lndmdual attalns temporary status automatlcally and ‘also becomes

entltled to receive wages and mcrements in regular scale of pay. Itis

further pleaded that the representatlon submltted by the applicants to the

' respondents has not been replled w1th whereln they have referred P.S.
“a No. 6101 also, but no reply has been recelved 50 far ,

i

4, ‘We,_‘ after hearlng the arguments of learned counsel for the

appllcants to some extent and without gomg into the merlts of the case,

find that |t would be approprlate to glve a dlrectlon to the respondent -

rallways to look lnto the appllcants' 0. A and dec:de the representatlon of
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*me to do the needful. The O.As stand disposed of at the stage of
admission. If any grievance survives thereafter, the a pplicants would be

at liberty to a.ppvroach this Tribunal. A copy of the O.A. be also sent to the

© respon de_ntswalong#withwth‘is 05‘1‘?_{';,,%_“

{ Sd/- Sd/-
TARSEM LAL ] { Kuldip Si
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